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[Received the assent of the Governor of Punj
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Year No. Short title Whether affected by later
| Legislation
1952 XXVl The Capital of Punjab | Amended by Punjab Act XXX-
(Development  and VII of 1957°
' Regulation) Act,
1952 Amended by the Punjab Re-

1 . organisation ( Chandigarh)
* (Adaptation of Laws on
State and Concurrent Subjects)
| Order, 1968.

AN

ACT

10 re-enact and modify the law in relation to the develop-
ment and regulation of the new Capital of Punjab

It is hereby enacted as follows :— .
1. (1) This Act may be called the Capital of Punjab Shoqt dte evedt

(Development and Regulation) Act, 1952, ment.

3(2) It extends to the City of Chandigarh which shall
comprise the areas of the site of the capital of Punjab as
notified by the Government of -Punjab before the 1st
November, 1966 and to such areas as may be notified by

the Central Government from time (o time.]

(3) It shall’come into force al once:
-

SE—— .
: ' Gazetie (Extra-

1For Stat f Objects and Reasons, se¢ Punjab Governmeni . -
ordinary) 195“!1,&“[1;’:;:3‘;997-%, for proccedin'gs in Assembly, sce injab  Legis

lative Assembly Debates, 1952
Gazelte

X j see Punjab Government !
cordnee 35, pase 16 e Reaﬁgtnsﬁroceedings in Assembly, see Punjab

(Extraordinar
iraol y), 1952, page 1697-98.
Legislative Assembly Debates, 1952. _

*Substituted by the Punjab Reorganisation (C

handigarh) (Adaptation of l.a_ws on
tate and Concurrent Subjects) Order, 1968, . S
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Government Gazette ( Extraordinary), of the 19th Decem-
per, 1952:] : AR
-—
1 2 3 | 4
—_— N H ; I
Year o. Short title i Whether affected by later
; Legislation
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_ (Adaptation of Laws oOn
State and Concurrent Subjects)
I_ Order, 1968.

AN
ACT
the law in relation to the develop-

10 re-enact and modify _
of the new Capital of Punjab

ment and regulation

It is hereby enacted as follows — _
1. (1) This Act may be called the Capital of Punjab S Gcnca-

(Development and Regulation) Act, 1952. ment.

3(2) It extends to the City of Chandigarh which shall
comp[r(isl t / al of Punjab as

he areas of the site of the capit

notified by the Government of -Punjab before }hed lbﬁt
November, 1966 and to such areas as may be notified by
the Central Government from time 10 time.]

rce at once. '

(3) It shall come into fo
e

e — -
' Gazetie (Extra-

j easons, Se¢ Punjab G overnment ' P’

gt gy Objemfz'r":nl}oceedings in Assembly, S¢¢ unjab  Legis

ordinary) 1957, page 1997-98,
lative Assembly Debates, 1952
asons, S€€ Punj

*F, i d Re
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tate and Concum:i Subjects) Order, 1968.
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8 THE CAPITAL OF PUNJAB [ 1952 Ph. A
- (DEVELOPMENT AND REGULATION) Acr, 1952“ Xx iy

Definitions. 2. In this Act, unless the context otherwise require,
"=~

a) ‘“‘Advertisement’’ means any word, lette

(@) sign, playcard, board, notice, device Igrn;:del,
sentation in any manner whatsoever, Whoupre.
in part, intended for the Purpose Yor
advertisement or anmouncement or dire oti of
and includes any structure used On

. Or adapteqd
for the display of advertisements Apted

(b) “‘amenity’ includes roads, water-supply, ¢
lighting, drainage, sewerage, publi?: bﬁildﬁ?
horticulture, landscaping and any other publi
utility service provided at Chandigarh ;

(c) “building” means any construction or part of
a construction which is transferred by the
I[Central Government] under section 3 and
which is intended to be used for residential,
commercial, industrial or other purposes,
whether in actual use or not, and includes
any out house, stable, cattle-shed and garage
and also includes any building erected on any
land transferred by the '[Central Government]
under section 3 ;

“[(d) “Chandigarh” means the areas to which this
Act extends; ]

(¢) “Chief Administrator” means an = office
appointed as such by the 2[Central Govern-
ment], by notification in the official Gazette,
to perform the functions of the Chief Ad-
ministrator under this Act :

(f) “erect a building” has the same meaning ~a§
“‘erect or re-erect any building” in the Punja

i\/gflllil)iCipal Act, 1911 (Punjab Aet 11 of

() “Estate Officer”” means a person appointed 2
such by the *[Central Government], by notlflclfe
tion in the Official Gazette, to perform ¢

gtm(:tions of the Estate Officer under this
ct ; ,

‘Substituted for the words “Sate Government” by the Punjab R°m
(Chandigarh) (Adaptation of Laws on State and Coacurrent Subjects) Order, 1968.
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AB 2:1 b. A
(DEV ELOPMENT AND REGULATIE)N)) A. CTt 1952 “ 9

(h) “‘occupier’” me
ans a ;
other lo Ans a person (includi
ed - n(()lt})’ Of“vltllld-IVIdual.s “Eheu;ledrlni%lca firm or
gransferred u do occupies a site or gfl?or.at-
nder this Act and i uilding
successors and assigns ; nd includes his

@) «prescribed” means :
under this Act ; prescribed by rules made

(j) ‘‘site” means any land which i
. which is t
the ![Central Government] under rsa:;ifg;resgl &

(k) «transferee” means a'person including a firm
or other body of indiviéuals whether
gnco_rporated or not) to whom a site or build-
ing 18 trgnsferred in any manner whatsoever
under this Act and includes his successor§

and ass1gons ;

() “workshop” Me&ns any building or
which or within the compound of which any
manual labour is employed Of utilised in
aid of, of incidental to, any process for the
following purposes «—
(i) the making of any article or part thereof ;
(ii) the altering, repairing, ornamenting ©f
finishing of an article ;5 Of
(iif) the adapting for sale of any af

place in

ticle.

3. (1) The 1[Ce

or otherwise
otherwise, any a1 or t
et & . uch Elbn made under this
may, subject {0 any
Acf, think fit to impose:

) The considcratiOQ money flmb antgal G ernment]
sub-section (1) <hall be paid D the '[Cen 0

d in such instalment ¢

in such mannerl an e
rate of interest a5 may b€ prescrl_bc : i
¢ by the punjab Rcorgamsal&g

tSubjccts) Order, 19

Governmen
Staig J Coneurrefl

e d 1]
1 ; 1 : I 3 ‘Vor 5
Substituted for th ws on State an

(Chandigarh) (Adaptation ©
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THE CAPITAL OF PUNJAB (DE- (1952 : Pb. Act Xxv
SRS VELOPMENT AND REGULATION) AcCT, 1952 y

(3) The unpaid portion of the conside}'ation
money together with interest or any other amount if ap
due to the ![Central Govqrnment] on account of the
transfer of any site or building under sub-section (1)
shall be a first charge on that site or building, as the case
may be, and notwithstanding anything contained in any
other law for the time being in force, no transferee shail
except with the previous permission 1n writing of the
Estate Officer, be entitled to sell, mortgage or otherwise
transfer (except by way of lease from month to month)
any right, title or interest in the site or building trans-
ferred to him under sub-section (1) until the amount which
is a first charge under this sub-section has been paid in full

to the [Central Government].

Power to issue 4. (1) For the purpose of proper planning or de-

S velopment of Chandigarh, the '[Central Government]

building.

or the Chief Administrator may issue such directions,
as may be considered necessary, in respect of any site or
building either generally for the whole of Chandigarh or
for any particular locality thereof, regarding any one or
more of the following matters, namely :—

(a) architectural features of the elcvation or front-
ag: of any building;

(b) erection of detached or semi-detached buildings
or both and the area of theland appurtenant
to such building ;

(c) the number of residential buildings which may
be erected on any site in any locality ;

(d) prohibition regarding erection of shops, work-
shops, ware-houses, factories or buildings of a
special architectural character or buildings
designed for particular purposes in any
locality ;

(¢) maintenance of height and position of walls,
fences, hedges or any other structural of
architectural construction ;

(f) restrictions regarding the use of site for
purposes other than erection of buildings.

1Substituted for the words “State Government”’ by the Punjab Reof&aﬂkﬂﬁon
(Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968.
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Every transferee shall

Y Dosec all comply with the directi

dere;:é:t :%ctlgn'l(c}) and shall as Efpggﬁ‘i:go?s
! g . uilding or take such other ste I;S /
omply with such dircctions? N

1) No person shall ere
ct or occupy a ilding B2
py any building g pocldi
contravention of

n contravention of any building rules
building rules.

5.
at chandigarh i
made under sub-section (2).

2) The 1[Central Government
¢ official Gazette, make rules tg) ?;gl

by notif ication
late the erection

and such rules may provide for all or any ©

in
of buildings
the following matters, namely :—
used for external and parti-

(a) the materials to be
tion walls, rqofs, floors, staircases lifts,
e-places, chimneys and other parts of a
ocation Of the

fire-p
building and their position of 1
method of construction ;

ofs and floor$ of

qilding which 1
oking purposes ;

residential  OF co
or the space 10

(c) the ventilation in,
any building OF art thereof ¢ )
. or for the prevention

circulation O a
(d) the number an height of the sto
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Power tn rrquir(‘
propet mainte.
nance of site or
building.

Levy of fee or tax
for amenities

Ppower 1o

apply certain pro.

visions of Pupjab 1IMe b
Act II1 of 1917 1o

Chandigarh.

. APITAL OF PUNJAB [1952 : Ph:_ Act Xxyjl
v sl;i:\'ng,‘;psqnxr AND REGULATION ) Acr, 1952

' cars to the Chief A.cln}inlst.rator.llu_u‘ the
comi(isl'iol:folrl 35: of any site or building s p're_][‘ld[c“l"
affecting the proper planning or the amemt}es In, ‘ll.ny
of Chandigarh or the interests of the general pub ic t
he may serve on the transferee or occupier of that st
building a notice, requiring him to take such steps
within such period as may be specified in the notice

thereafter to maintain it in such a manner as may be s
fied therein,

part
here
e or
and
and
peci-

7. (1) Forthe purpose of providing, maintaining o
continuing any amenity at Chandigarh, the "[Central
Government] may levy such fees or taxes as it may
consider necessary (which shall be in addition to apy f.¢

or tax for the time being leviable under any other law ip

respect of any site or building on the transferee or occupier
thereof,

(2) If the Y[Central Govern
sary or expedient so to do, ha

the transferee or occupier is a religious or charitable

mstitution or that he does nof enjoy the amenity for which

any fee or tax is levied, the '[Cenfral Government] may,
by general or special order e

ment] considers it neces-
ving regard to the fact that

- 7-A. (1) The Chief Administrator may, from time to

. Y nolification in t}e Official Gazette, and with the

PIevious approval of the "[Central Government(l apply to
a

(?handlga{h O, any part thereof with such aptations,
and modifications

. 1ol allecting the substance as may be
specified in the not '

tication, all or any of the rovisions

p: » 1911 specified in the Second
Schedule appended (o this Act iy mfg:gas such provisions
rovisions of this Act.

(2) On the issue [ a notifieat: N
(1), the Chief Admini0 ! notification under sub-section

Strator shall, in relation to Chandi-
2arh or any part thereof, 55 th

C Case may be, exercise {he
Same powers and perform the same functions under the
Provisions applied by :

such notification as g Municipal
\‘Summ\

i ' © Words *'State Governmeniv i—i—s——
1965 Crandigarh) (Adaptation of Laws S0 Yernment™ by ke Py

n]ﬁb Rcﬂm
W5.00 State and Concurrey Subjects) Order,
nserted by Punjab Act No, 379

{1957 sectian 7

Ree
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mit(e - 1 -
e funglig;m]li's Pf‘CSIdem or Execufi
i . \Y

y o the Committee \voil(?ng:cr g

ercise and

other !
erform if Chandigarh were a Municipali
class. unicipality of the firs:
3 hile cxeicising the powers. or performi
. ormin ' the

{unctions under the provisi
: ons of the | . "
3;:1’31.19“511]?_ Is’é)ggd to Chandigarh %YP ug]ab Municipal
1 be subject t 40 DR Adminstrator
S ject to the control of the [Central Gal;l;glatot[i
en

and not to that of the Commissioner or Deputy Commi
_ s-

sioner.
: |
(4) The [Centra]l Government] may from time to

time, by notification in the Offici
_ . Official Gazelle, it
of the Punjab Municipal Act, 19lcl, ?‘1?311:1 dt]lg

provision
Second Schedule or add thereto, any cther provision of

that Act.
(* * « * ]
g. (1) Where any U
ansferee makes any default in Impositi
: . I .
1ge pag/ment of any consideration money OF instalment Imposition 2 & o
(hereof or any other amount due op account of the transfer recovery of aITear™

of any site of puilding under section 3 or of any rent duc

lease, OT where any transferee O occupier
tax levie

in respect of an

makes any default in the payment of any fee or

under section 7, the Estate Officer m2y direct thatin addition
to the amount of arrears, a sum not exceedin
shall be recovered from the transferee 0T occupier, as t

case may be, by

lc under this Act, the
y, if any, directed to be

ther with any Sufl [
d b-section (I{1 may be r¢-
the case may

paid by way o' P
covered from (he transferee OF occupier a8
b-, in the same manner as ana evenue.
9, In the case of non-payment of consideration F?rcfe};sirﬁ Jﬁi R}each
ereof onac ount of the trams er fanster.
rent due 1n

moncy or 4ny instalment th
of any site Of bujlding un L Ar
respect of (he lease { an such sité bmldmg or in
case of the breach of any other conditions 0! such tranﬁ f‘
or breach of any It ode under (DS Act, the ESt&
i - ks fit, resume he site
.+t {he whole OF any part

Officer may, il he 't
further forfeil |

transferred and may == .
of the money, il anys paid 10 respect . |
"b the Punjab Reorganisation

me:; r}::nt] ts) Order, 1968.

#* %

_ 1Substituted for the words "9t
(Chandigarh) (Adaptation of Lawson
10Omitted by ib id.
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al and revi- . (1) Any person aggricved by an order of the I8t at .
- tand oﬁicigmgcge unﬁgr sections 8 and 9 may, within thirt;: :{:t'
of the date of the communication .lq him of: such or ys
prefer an appeal to the Chiel Administrator i such forp,
and manner as may be prescribed :

Provided that the Chief Administrator may entert,in
the appeal aft:r the expiry of the said period of thjpy
days, 1f he is satjsfied tha_t the appe]]an.t Was preventeq
by sufficient ciuse from filing the appeal in time.

(2) The Chief Administrator may, after hearing

appeal, confirm, vary or reverse the order appealed from
and may pass such orders as he deems fit

(3) The Chief Administrator may, either of his gwn
motion or on an application received in this behalf, at any
time call for the record of any proceeding in which tpe
Estate Officer has passed an order for the purpose of satisfy-
ing hims:If as to the legality or propriety of such order and
May pass such order in relation thereto as the thinks fit :

Provided that the Chief Administrator shall not ﬁoasS
order under this section prejudicial to any person without
glving him a reasonable opportunity of being heard.

(4) Where a person is aggrieved by any order of the
Chief Administrator, deciding a case under sub-section (2)or
sub-section (3), he may, within thirty days of the date of
communication to him of such decision, make an appli-
cation in writing to the ![Central Government] for revision
against the said decisjon ¢nd the '[Central Government]

may confirm, alter or rescind the decision of the Chief
Administrator.

Preservation and

Planting of trees. . . 11+ If it appears to th: Chief Administrator that
1t 15 necessary or expedient to preserve or plant trees
generally or of specified kind in Chandigarh, he may, by
notification in the officjal Gazette, make an order (herein-
after referred to as the Trees Preservati on Order) with respect
lo trees generally or such kind of trees as may be specified 1n
that order, and such ordey may regulate, restrict or prohibit—

(@) the Cutting down, topping, lopping or wilfu
destruction of frees, except with the previous
Permission of the Chief Admimstrator : and

) ISubs.tituted for the words
l[;’%?i (Chandigarh) (Adaptation of

—

I

““State Government’ by the Punjab Reorganisa-
Laws on State and Concurrent Subjects) Order,




1952 : Pb. Act XX -
(DEVBLOPMENTkrm THE Cap '
ND REGULATION) ACT. 1060 o8
T, 1952

(b) the plantin
of trees i%allgl; cpsli%:nting of any tree
. A S H
may be specified in the ofgerlocauon ‘hfrreﬁi“i’;

12. If it appears (0
the Chief Admi
qecessary. Of expedient to res ef Administr i
et _ est ator i |
of ady ertligepl{mts in Chandig al:ﬁt 1;0; regulate thehgitsglg; E‘g:;?l mess
= Otocla A Gazette, make an may, by notification
refer ufils_ e Advertisements Co tor er (herefnafter
ing of I¢8 ating the display of ad ntrol Order) restrict-
order may provide— vertisements and such
(a) for regulatin '
€, g the di '
osition of advertis?;éﬁions’ appeatesss and
D jayed, the sites on Wi s which may be &
e T es on 'which such advertisements
o be affixed to jand or building ;
(b) fgr r@q'uiring the pcrmission of the Chief
dministrator 0 be obtained for the display

of advertisements ;

(¢) for enabling the Chief Ad
\

or the disC ntinuanc
of advertisem of any S1€ ch
used for at purpose onfravention
{he order ;
(d) Tor fees O pe charg for dvcrliScmcnl
places speciﬁed in the order-
. ions penalty ! conlras
0 contraven pr0V1510, iy o7 “Qrece
cction 0 hall, convic :fu'}]‘;"gwf’
ich to five
xtend

hundred rupees
o twenty rupees [0F each day 4UElct da
proved to have continucd after the st day.

14, () If any perso c
P rder OF O ble

the Trees Prescrvatlon .
Control Order, ¢ shall, dori(fo? vlc“gﬁhdwd rupees
exten

fine, which ma
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whoever after having been: convicted of the ¢q (

tion of any provision of either of the said o dg ravep.

tinues to contravene the said provisions, shall, op IS Con.

quent conviction, be punishable with fine, as 11,l’oresa Subse.

to a further fine which may extend to twenty ry énd and

each day of continued contravention, after the grgiiorgr
$

date of conviction.

(2) The Court while passing an order wunder gy
section (/) may direct that any tree or part thereof 0-
any material used for advertisement, which is the subjeci
of the contravention, shall be forfeited to (he [Ceniry
Government], or impose a fine of an amount whic
shall be equivalent to the value thereof.

for breach 15. Except as otherwise provided for in this Act,

any contravention of any of the rules framed thereunder
shall be punishable with fine which may extend to five
hundred rupees, and in the case of a continuing contra-
vention with an additional fine, which may extend to
twenty rupees, for cach day during which such contra-
vention continues after the first conviction ; and the
Court while passing any sentence on conviction of any
person for the contravention of any rule may direct that
any property or part thereof in respect of which the
rule has been contravened, shall be forfeited to the

[Central Government].

Jllustrations.—Where an unauthorised structure has

been constructed or any abnoxious material or substance
unauthoris

is collected or heaped on a site in an 4
manner, or where an advertisement boar has been g:-der‘

in contravention of the Advertisements Contro e
board shall be l1adk

such structure, material, substance or . s
to forfeiture, and not the site or building on which the sil
may be located or fixed :

ed or 1¢°

Provided that if a building is begun, ercc! rules,

erected in contravention of any of the building ire (he
(he Chief Administrator shall be competent {0 requ otice
building to be altered or demolished by a written Ll

‘ byl . 0
delivered to the owner thereof within SiX morslllﬁw cast
d

having begun or having been completed, _#_
..-'____._'___,..a-"

jsation
- . : T 1 {corgalllsa
1Substituted for the words **State Government 13)*_11&?‘;’3%1 Order, 1965

—
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may be. Such notice sl

hich such lice shall also speci

:nd if the no?ilcl:gria;'on or dcmolilic?rfcl:ll";{ the period during
trator shall be collf;c‘;gmpllicd with, ii]el"ch'?gr""f leted,
at the expense of the °Wner.o demolish the said bU‘:ll(ll?:]qg

provided further that th |

. - the Chief s

;I:lsglffi)%i?gi?%mng the alteration or ﬁ;lfrl? "II'Is'tr’dtor ey

g, accept by way of compcnsagc:r?orsluc%r e
’ sum

qs he may deemfreasonab]e

S Registration and

16. No architect o i
~INo | r engineer who d
the qualificationsj as fdetailed] in '[the Fir(;fs "%Lﬁ;’jfﬁz] licensing ©
: .
dule] et e

appended to this‘Act,fshall be consid

| ek, . ered

and no person other,than a duly qualifigcsl d;:ghcilt%?:t or
lumber shall be competent to certify

engineer or any
letion of a building, or englge in any

any plan or comp
rk, as thecase may bo, unless registered and

p}urnbing wo
licensed DY the Chicf Administrator
ers of entry o8

. The Chief Administrator m hori
- qy authoriseé Power:
erson after gIVIng twenty-four hoursy otice (0 at‘“; buildings or lands.
' f

occupier, Or if there be no 0CCUPICH to the owner o
etween sunrise an

y time b

any building OF land, atan
sunset—
(a) to enter on and to survcg, and to take levels
ts of any uildings or Jand ;

or mcasurcmcn

into any buildings of
orks under con-

the purpos¢ examining W
jon, of ascertaining the course

struction,
sewers OfF
(c) to enter into a0% uilding or on any land for
the purpose ascertaining whether a0y
building 13 being or has been erect 1 vgrf:
erected withou anction rdm con f{gt -
tion of any san gwe(nl'lcr 131 nil Skc : 4
cr un ¢
i Is'tlllrecm ¥ do any other such acts 85
1;11;;1, be f such purpose
o
e for th e by Punial Act No. 37 of 1957,
ySubstituted for the words “the gchedule y Pt

section 3.



88 THE CAPITAL OF PUNJAB [1952.: Ph. Act XXV
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Procedure for 18. No court shall take cognizance of any of,

prosecution. punishable under this Act, or any rule made lhercuggce
except on the complaint, of, or upon information g; T
by the Chief Administrator or, any other person aﬁtm:

rised by him in this behalf.

Bar of jurisdiction 19. No order made by the ![Central Govern
- e ! . 115188 ) [ ma
RN or any authority in exercise of any power conferred byn(ﬂ |
under this Act shall be called in quqstioq:_l'in any court.

20. (I) No suit, prosecution or other, legal pro.

Protection of act_flcl)]n
taken in good faith. ceeding shall lie against the Chief Adminiétgato,r, Estate
Officer, or any other person acting under, their diretion

in respect of any thing which is in good faith. done or
intended to be done in pursuance of thi'siAct.or‘of'any

rules or orders made thereunder

(2) No suit or other legal proceedings shall lie
against the /[Central Government], the Chief, Adminis-
trator or the Estate Officer or any other person in  respect,
of any damage caused or likely to be caused by anything,.
which is in good faith done 'or intended to be_qpng n
pursuance of this Act or rules or orders made theres,

under,
Delegation, 21. (1) The '[Central quernmcqt],may by order
direct that any power exercisable by it under this Act

shall be exercisable subject to such conditions, if any, also
by such officers subordinate to the ‘[Central , Govern-
ment] as may be specified in the order

(2) The Chief Administrator may delegate all of
any of his powers under this Act to any officer of the
1[Central Government], subject to such conditions, !

any, as may be specified by the Chief Administrator.
SO WAk 22. (I)'[The Central Government] may, by nogﬂ;
cation in the Official Gazette, make rules for carrying

rules,
the purposes of this Act.
B
o i isation
sSubstituted for the words “State Government” by the Puniab R0/ ™ soes




1953 :Pb. Act XXVI
AXVII] TH
DEVEL?D E CA .
: SEHEE AR REGULAP'I]‘IT(!)\:IJ) (;{-CL)U%AB =
s 1952

(2 In particular
o , and with )
generality of the foregoin out prejudi
for all or 31111}’ of the folloxgirl‘;err’n;ltlg;sru,l:;s mlay provig:
@) o buildin garrﬁag‘)g‘edt“ioﬂf} on which 3;n'y_land
rans
Government] under thisegg?- by the {[Central

(b) the manner in whi
ch i :
any transfer may be p;?gsfderatlon money for

(c) the rate of interest '
est payable, and the proced
g(;r ptailym_gnt of instalments, interest,ltgees.cerel;rt‘s3
other dues payable under this Act ; ’

(d) the terms and conditions under which the
transfer of any right in any site or building

may be permitted ;

() erection of any building or the use of any

site ;

(f) levy of fees or taxes under section7 ;

s for the breach of

(g) the terms and condition
be resumed ;

which any site or building may
(h) the conditions with regard to the buildings to
ransferred under this

be erected on sites t
Act 5

(i) the form of notice and the
notices may be serve ;

manner in which

. which appeals and
anner I K0 Ly be filed and

der this Act m

(j) the form and m
such appeals an

applications UN®
the court-fees levia
applications ;

s referred 10 in

ble on

sub-section (2) of

(k) the matter
section 3 ;
or may D¢

which has to be

(I) any other matter
- prescribed. —
1" jab Rcorgall
westate Government f;{cg:‘sig?g:,s) order, 1968

1 .
Suhatitutad far the words c.ate and Conc¥




Repeal.

90 THE CAPITAL OF PUNJAB [1952 : Pb, ActXxy;
(DEVELOPMENT AND REGULATION) ACT, 195 :
(3) 1% * * * * Tk
23. The Capital of Punjab (Development and Re
lation) Act, 1952 (President’s Act V of 1952), is heregl;l;

repealed:

Provided that any appointment, notification, order
scheme, rule, form or by-law, made or issued under the
repealed Act shall, so far as it is not inconsistent with the
provisions of this Act, continue inforce and shall be
deemed to have been made or issued under the provi
sions of this Act, as if this Act was in force at the time,

1Sub.section (3) omitted by the Punjab Rc.organisation (Chandigarh) (Adapta.
tion of Laws on State and Concurrent Subjccts) Order, 1968,
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I[FIRST SCHEDULE]

1. Fellow of the Royal Institute of Briti ,
(England) ~ Of Associate of the fi{ ?;glslllnxxf&léccé?

British Architects (England) or an {
tion in any other foreign COI)mtry, equivalent registra-

7. Member of the Institution of Engineérs (India) or.

Associate Member of the Institution of Engineers (India).

3. Member of the Institution of Civil Engineers
(England) or Associate Member of the Institution ogf Civil
Engineers (England) or an equivalent registration in any

other country.
4. Fellow of the Indi
Associate of the Indian

ering of any Engineeting Uni-
4 or Diploma in C.E., Roorkee. -

an Institute of Architects of
Institute of Architects.

5. B.Sc. in Engine
versity in India or abroa

a from J.J. School of Arts, Bombay.

6. Diplom
7. Diploma from School of Architecture, Delhi |
Polytechnic.
any other

1 or certificate from ‘
8. Diplore degrge the Indian Institute of Archi-

institution 1€co nise | .
: of Engineers (India).

tects or [nstitution
2[THE SECOND SCHEDULE]

(See Section 7-A)

provision of the punjab M

Sections
%%4,125to 31, .
8, 173 )
. ’ ’ ’ 213, 14 to
208, 209, , 211, 32 539 and 2

15ubstituted for the word
sAppended by 1bid, gection 4-



